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IN THE CENTRAL AMINISTRATIVE TRIBUNAL

HYDERABAD BENCH : AT HYDERABAD.
£ * %

0.A, 684/91 - Dt., of Decision : 13.4.1994,

K. Narayana es Applicant

Us

1. Union of India, Rep., by
its Post Master General,
Hyderabad Region,

Dak Sadan, Abids,
Hyderabad, .

24 Suﬁdt. of Post 0Offices,
Peddapally Division,
Peddapally - 505 172 _
Dist : Karimnagar .o Reapondenté.

Counsel for the Apﬁlicant ¢+ Mr, K, Yasudeva Raddy

Counssl for the Respondgnﬁg@ Mr. N.V, Ramana, Addl., CGSC.

CURAN:

THE HON'BLE SHRI JUSTICE V. NEELADRI RAOD : YICE CHAIRMAN
THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN,)

..2



OA.684/91

Judgement

( As per Hon, Mr, Justice Y, Neeladri Rao, Vice Chairman )

This 0A was Piled praying for declaration that the
Wee,f,9-7-91

oral termination of the applicant)from service fis arbitrary,
ocpposed to the minciples of natural justice and for a
direction to the respondents to continue the applicants in
service without any break with all consequential benefits
and for declaring service of the applicant as reqgular.
2. Though the DA vas listed for dismissal)there is no
representation for the applicant anddﬁ{éﬁcnunsel is also

not present,

3. In the circumstances, the OA is dismissed for default.

No costsf\\ ' /bjgjr(’::>
va\/&"/ii .
(R. Rangarajan) B ( V. Neeladri Rac)

Member (Admn,) Vice Chairman

A

Dated ¢ April 13, 94
Dictated in the DOpen Court ;%qﬂ%£

S ‘)’l-b_

Deputy Registrar(J)cc

TO

sk
1. The Postmaster General, Union of India,

Hyderabad Region, Dak Sadan, Abids, Hyderabad.

2. The Superintendent of Post Cifices,
Peddapally Division, Peddapally-172, Karimnagar Dist.

3. One copy to Mr.K.vasudeva Reddy, advocate, CAT.Hyd.
4, One copy to Mr.MN.v.Ramana, Addl.CGSC.CAT.Hyd,

5. One copy to Library, CAT.Hyd.

6. One spare coOpy.
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CHECRED B . APPROVEL BY ,

IN THE CEVIRAL ADMINISTRATIVE TRIBUNAL
HYDERASAD DENCH AT HYDERADAD
. THE HON'ILE .IR.CUSTICE V.NEELADRT RAO
VICE CiiAIRMAN

THE HON'BLE M B.GORTHI § MEMBER(AD) -

CHANDRASEKIAR REDDY
MEIMBER(JUDL)

'THE HON'BLE MR.R.RANGCARAGAN 3 M{ZDMY)

THE HON'BLE

Dateds TS -(-1 ~1994

ORDE R/ SRS e

o
| ~ 0.a.No, 63‘4)0\\ _
. o L T VA AW )

Adimitited and Interim Idrections
Issueld.

Allowgd

Dispoded of with directiors
Dismi gsed,

. Dismigsed aé withdrawn.

Dismissed for Default,

Re jectedgfrdered.

No order as to costs.
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